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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 161 of 2023
Rana Igbal Jolly & Ors.
...Applicant

Versus

State of Punjab & Ors.

...Respondents
Short reply by way of affidavit of Kanwar
Deep Singh, IFS, Divisional Forest Officer,
Sahibzada Ajit Singh Nagar, Punjab, on
behalf of respondent no.7.

I, the above named deponent, do hereby solemnly
affirm and state as under:-

That the deponent is working as Divisional Forest
Officer, Sahibzada Ajit Singh Nagar, Department of Forests
and Wildlife Preservation, Punjab and the deponent is well
conversant with the facts of the case and authorized to swear

~ in and file the present Affidavit on behalf of Respondent No. 7.

N
RESPECTFULLY SHOWETH:

at, the present petition is pending for

fixed for hearing on 23.08.2023.

t, it is submitted that the some part of total
00 acres land of village Karoran was notified
under section 3 of Punjab Land Preservation Act,
1900 vide Notification No. 458 Dated 23.09.1914
and closed under section 4 of Punjab Land
Preservation Act, 1900 vide Notification No. 459
Dated 23.09.1914. Thereafter balance area of the
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same was notified under section 3 of Punjab Land
Preservation Act, 1900 vide Notification No. 6530-D-
50/5727 Dated 20.11.1950 and closed under
section 4 of Punjab Land Preservation Act, 1900
vide Notification No. 6530-D-50/5728 Dated
20.11.1950 and re-notified from time to time vide
various notifications, As per the State Government
Notification No. 39/1/118/2002-Ft-1II/1486 Dated
03.02.2003 under Section 4 of the PLP Act
prohibiting certain acts in total 3700 acres, balance
area of 826 acres of Village Karoran was closed for
another period of fifteen years with effect from the
date of said notification. It is submitted that on the
direction of Hon’ble Supreme Court vide order dated
09.09.2005 in I.A. No. 976 in LLA. No. 727, with the
approval from MoEF & CC, Government of India,
the State Government deleted 1092.48 acres/land
under cultivation and habitation of Karoran Village
from the list of forest areas and delisted the same
from the provisions of PLPA, 1900 vide notification
no. 39/578/2005-Ft-III/6087 dated 13.08.2010.
Before the expiry of the notification dated
03.()3.2003, the State Govermment again re-
notified /closed the 2607.52 acres land in Karoran
Village wunder section 4 of PLPA, 1900 vide
tification No.39/ 1/12018/Ft-3/1157844 Dated
).02.2018. (Annexure-R-1)

at it is submitted that while issuing permission

habitation from the purview of the section 4 and 5

‘of PLPA, 1900 as well as deletion of the same from

the list of forests, the MoEF & CC, Govt. of India
had laid the following conditions:-
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“j) The State Government shall ensure that no
commercial activity is permitted on such de-
listed land.

ii) The de-listed land shall be used only for bong
fide use for agriculture and for sustaining the
livelihood of the people/owner of the land.”

4, ‘That it is submitted that before issuing the said the
delisting notification, a meeting was held under the
Chairmanship of Chief Secretary, Punjab, in which
to implement the above conditions the following
decision was taken :-

"During the deliberations on monitoring
and compliance of these conditions imposed by
Ministry of Environment and Forests and
Government of India, the following decisions
were taken:-

1. The department of Forests & Wildlife
Preservation will issue notification to delist the
areas from list of forest area for which sanction
has been obtained from Government of India. As
these areas will no longer be categorized as
forest, the Department of Forests and Wildlife

i - Preservation will also denotify these areas from

R the notification issued under section 4 & 5 of

the Punjab Land Preservation Act, 1900 by
issuing necessary notification or amendmenis
: q;/}’k in the existing notifications. The Department of
i~ i forest and Wildlife Preservation will no longer
YT be fesponsible for management of these areas
or implementing the conditions stipulated by

the Government of India after delisting these

areas, as these conditions do not fall in the

Ll I

Jjurisdiction of Forest Department.
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2. As far as the conditions imposed by
Government of India while delisting these areus
are concerned, these conditions are in the
nature of restrictions on change of land use
and similar conditions are being enforced
across the State by the State Government
through different departments, which have
Jjurisdiction and legal mandate in regulating
land use. After discussion it was decided that
Department of Local Governn.ent will take
action in respect of these conditions within the
limits of Local bodies, if such delisted areas fall
in their jurisdiction. Department of Town
Planning will do the same for the delisted areas
situated outside the limits of Local bodies in
the State. However, any legal action as may
arise in order to deal with the conditions
imposed by Government of India, the concerned
State Government Department (such as Local
Government, Town and Country Planning,

i Housing & Urban Development, Department of
f "Industry & Commerce, Department of Rural

TSy, Development & Panchayats, Department of

: i--‘\'i:evenue, Science Technology & Environment,

as Annexure R7/2)
S. ‘_;_;I‘hat it is submitted that, as per the above decision
taken in the said meeting, the delisted land in
Village Karoran does not fall under the jurisdiction
, of Forest Department from the date of issuing of the

delisting notification dated 13.08.2010.
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That it is submitted that as per the report given by
Forest Range Officer, SAS Nagar vide its Letter No.
201 dated 11.08.2023 M/s Orchid Space Designs
LLP, Regd. Office SCO 118-19-120, Sector 34-A,
Chandigarh has the ownership of “The Hermitage
Farms” situated at of 53 kanal 04 marla land
bearing Khasra No. 83//26, 27, 28, 29, 30, 31, 32,
33/1, 34, 35/1, 36, 37, 97//26/1, 26/2 and 24
kanal 09 marla in Khasra No. 83//39/1 (Total 77
kanal 13 marla) in Village Karoran H.B. No. 352. As
per the said delisting notification dated 13.08.2010,
the land bearing Khasra No. 83/ /26, 27, 28, 30, 31,
32, 33/1, 34, 35/1, 36, 37, and 97//26/2 is
completely delisted, whereas, 51 kanal 11 marle out
of total 80 kanal 11 marla in Khasra No. 83//39 is
delisted from section 4 and S5 of PLPA, 1900
notification. It is further submitted that as per above
said report of Forest Range Officer, SAS Nagar and
revenue record available in the office of the
answering respondent, the land pertaining to the

Khasra No. 83//39/1 is part of 51 kanal 11 marla
dehsted land.

P (Copy of Letter No. 201 dated 11.08.2023 of Forest
N L ?._\;\

Range Officer SAS Nagar is attached as Annexure
/13/T)
f;nat as per the said report of Forest Range Officer,

L SAS Nagar, there is no construction/violation of any

Forest Act, found in the land closed under section 4
of PLPA 1900 bearing Khasra No. 83//29, and
97//26/1.

It is submitted that the part of land pertaining to
“The Hermitage Farms” which comes in the delisted
area, as per the above decision taken in the meeting

dated 26.04.2010 held under the Chairmanship of




~
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Chief Secretary, Punjab, as mentioned in the above
para 4, the approval from concerned departments is
required.
That it is submitted that as per the official record of
the answering respondent, no fire incident has been
reported which is directly attributable to “The
Hermitage Farms”.
That it is submitted that as per the report sent by
the Divisional Forest Officer (Wildlife), Rupnagar, in
whose jurisdiction the area of “The Hermitage
Farms” falls vide its letter no. 487 dated
25.05.2023, no incident of death of Wildlife or any
damage to the Wildlife has been reported around
the areas near to “The Hermitage Farms” nor has
any complaint been received. The Divisional Forest
Officer (Wildlife), Ropar further reported that the
distance of Eco-sensitive Zone of Sukhna Wildlife
Sanctuary is 1 KM and many parts of the area fall
under the Eco-sensitive Zone around the Sukhna
Wildlife Sanctuary. In view of the difficulties of the
public the recommendation to reduce the distance
of Eco-sensitive Zone to 100 meter has been sent by
the Wildlife Division, Rupnagar to the Chief Wildlife
arden, Punjab. As per the said report of Divisional
rest Officer (Wildlife), Rupnagar the Hermitage
does not fall within the distance of 100 meter
rom the Sukhna Wildlife Sanctuary
(Copy of letter no. 487 dated 25.05.2023 of
Divisional Forest Officer (Wildlife}), Rupnagar is
attached as Annexure R7/4/T)
That it is submitted that so far as the question of
RTI application of the petitioner submitted in the
office of Diﬁsional Forest Officer, SAS Nagar is

concerned, it is submitted that the information
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sought by the petitioner is in the form of questions

and as per the para 9 of guidelines issued under
RTI, Act, 2005 by Government of India vide its letter
no. 1/3/2008-IR dated 25.04.2008, there is no
provision to furnish the replies to questionary under

/
f RTI, Act, 2005.
Therefore, it is submitted that as per the facts given

; -

T § 12,

&3

503 above as mentioned in above para 7, there is no
355 : :

;‘:E violation of any Forest Act found in the Forest area
;o0 closed under section 4 of PLPA 1900.

$5;3 13, That it is further submitted that as per the official
record of this office, there is no such permission or
No Objection Certificate that has been issued by the
Department of Forest and Wﬂdlife Preservation,
Punjab to The Hermitage Farms under any Forest
Act.
In view of the above submissions, it is

requested that the present application may be

decided accordingly in the interest of justice.

Date: .2 4.6 DEPQNENT
Place: .Cam. Kanwar Dgep Singh, IFS,
i = Divisional IForest Officer,
L Forest Complex, Sector 68,
SAS Nagar.
VERIFICATION: Z77 T
Verified at Mohali on ﬂns% da? of August, 2023
o R

e content of Para 1 to 11 of the*iﬁsfaﬁt. affidavit are true on

Kanwar Dgep Singh, IFS,
Divisional Forest Officer,

Forest Complex, Sector 68,
SAS Nagar.
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Repgl. No, NW/CH-22 Reod, Mo, CHD/0092/2018-202
Price : Rs 2.70

BPunjab (BGovernment (Bazette

EXTRAORDINARY
Published by Authority

CHANDIGARH, FRIDAY, FEBRUARY 2, 2018 (MAGHA 13, 1939 SAKA)

DEPARTMENT OF FORESTS AND WILDLIFE PRESERVATION, PUNJAB
(FOREST BRANCH)
The 2nd February, 2018

No. 39/1/2018/F1-3/1157844.-Whereas the areas of villages mentioned in the Schedule enclosed with
this notification are comprised within the limits of the local areas notified under £ zction 3 of the Punjab Land
Preservation Act, 1900 vide Punjab Government, Notification No. 458 dated 23rd Seplember, 1914 and
Notification No. 6530-D-50/5727 dated 20th November, 1950,

2. Whereas the areas of 15 villages as detailed in the Schedule were closed under Section 4 of Punjab Land
Preservation Act, 1900 vide Notification No. 39/118/2002-Ft. 111/ 1486 dated 03-02-2003,

3. Whereas the extent of area as detailed in the enclosed Schedule was delisted vide Punjab Government
Notifications as detailed in the Column 6 of the Schedule and the balance area of the said villages remained
closed under Section 4 of Punjab Land Preservation Act, 1900.

4, Whereas in respect of the areas that remained closed under Section 4 of Punjab Land Preservation Act
1900 1n the villages mentioned in the enclosed Schedule, the Governor of Punjab is satisfied after due examination
and enquiry and in exercise of the powers conferred by Section 4 of the said Act, is pleased 10 prohibit the
following acts in these areas for a period of 15 years with effect from the date of this notification:

i) The clearing or breaking or cultivation of land not ordinarily under the cultivation prior to the publication of
-this notification provided that the breaking up of such land for cultivation or otherwise is done after
obtaining permission of the Principal Chief Conservator of Forests (HoFE).

i) The quarrying of stone, sand and soil or the buming of lime at places where such stone or lime had not
ordinarily been so quarried or burnt prior 1o the publication of this notificaton. except with the permission
of the Principal Chief Conservator of Forests (HoFF).

iii) The cutting of trees and timber for the collection or removal or subjection to any manufacturing process
of any forest produce other than grass, flower, fruit and honey, save for bonaride domestic or agricultural
purposes. The owners of the land may however sell trees or timber after first obtaining a permit to do so
from the concerned Territorial Divisional Forest Officer according to approved management plan, such

permits will prescribe such conditions for sale as may from time to time appear necessary in the interest
of the forest conservancy.

(81)
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82 PUNJAB GOVT. GAZ. (EXTRA), FEBRUARY 2, 2018 (MAGHA 13, 1939 SAKA)
iv) The seiting on fire to trees, timber or forest produce.
v)  The admission, herding, pasturing or retention of goats and camels provided th~t in cases where sickness
necessitates the keeping of goats for milk, the concerned Territorial Divisional Forest Officer may issue
a permit at his discretion for the retention of a limited number of stalled goats to be specified for 2 specific
period.
Schedule: Area closed under Section 4 of Punjab Land Preservation Act, 1900
Sr.| VILLAGE | TOTAL PREVIOUSLY NOTIFEID " DELISTED FRQM Balancc ares | Ares
No | NAME& | ARBAOF | UNDERSECTION4OF PLPA. |  RESTRICTIONSTUNDER | ‘thaf remained | Now
(HIADBAST THE © PLPA “notified under] Notified .
NO) VILLAGE Secdinthe { (Acre)
‘ (Aciey previous | USdof
natification- | PLPA
_ . ..o | {Aere){Cold) .
NOMFICATION | “AREA | PUNJAB COVT. | DELISTED
NOJDATE: | NOTIFIED | NOTIBICATION | AREA
(Acre) NO/DAYE: | (Acre)
Paglo) T} . . - g
1 2 3 K] 5 6 7 _.a ]
District of SAS Napar .
1 | TARAPUR' 3849 | No. 3%/11873002- 2849 | No, 39/) 172011~ 434,00 | 230481 | 2394.84
(329) | FLit1486 Dated | - . | FL-376827 Dated- :
2 [ BURANA 783 03033003 | 753.] 24.08.2011 34311 45189 ] 441K
{327 . o
"3 | GOCHER IER 1019 508201 54080 | 540.80
I (328) - e - 3
4 [ MASRA' 1163 1165 [ N6, 3975782008 |~ 95649 20801 | 208.01
332) | FL-346957 Doted
] | 10092010 , .
5 | SULTANPUR anG T 306 | No. 33A1201)- 2007 - 3591 33.94
{333) 4 FL316827 Dated” |
6 | PALLANPUR 838 | 238 1:24.082041 ’ 249.33 58877 [ SER.77
7 pgi.iw.mg 1173 N7 ¢ 207.067 55594 ] 955,
{337 : . .
3 | SISWAN 4143 Bt J13.13 372485 | 3724.85
(338): . . '
o [CROTIBARI | 2012 2812 410 | 246790 | 246790
NAGAL : ‘ 1 :
(319) B o
10 | PAROL a2 - ‘1162 | No. 39/5TBR00S- 57639 185,61 185.61
{340 F1.-3/6953Daté;}
L L 10.092010 y
11 | MAIRIAN 4103 4103 {"Na 390102011 1243,52 |’ K548 | 285448
343y FL-A/6827 Dated
. foseRzn ;
12 | SUNK 2084 2084- [ No. 35711722011 1329 37071 | BT
(344 Ft-3/6827 Duted ;
— 24082000 -
13 |-PARCHH T IE] T 2653 | No, 39/578/2005- 711,29 194171 | 19171
{319 | FL-11/4089 Daied
‘ o EREL T I S ]
T2 | NADA 2 T 2922°) No. 393782005 |- 63620 156571 | J56aas
(350Y Re-111/6085 Daced, |
) 1 13.08.2010
15 T KARGRAN 3700 3700 | No,30STE2005- {0 1092k {26072 260752
(332) T Fr-AN/6087 Dited 1 -
) “13,08.2010

Note: The Khasra wise details of the delisted areas as mentioned in column 7 were annexed to the
corresponding notifications mentioned in column 6 and the balance area corresponding 1o the remaining
Khasra/Khewat numbers of each village as mentioned in column 8 remained closed under Section 4 of
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Punjab Land Preservation Act, 1900. Khasra/Khewat numbers of the area mentioned in column 9 are the
same that remained closed after delisting as per column 8,

SATISH CHANDRA, IAS
Chandigarh: Additional Chief Secretary to Government of Punjab

Date: 02.02.2018 Depariment of Forests and Wildlife Preservation.

1431/2-2018/Pb. Govs. Press, S.A.S. Nagar

T oreus Coby

J-

Divisional Rorest Officer
S.A.S)Nagar
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“ R - A“rme/}w_)w, R7/2

‘Procvedings of the meeting held on’ 26.09.2010 under the
Chnii';limhlp of Worthy Chief Becretary regarding exclusjon of
56,047.65 ha ares nnder cultivation and habjtation closed under
Punjab Land Preservation 'Act, 1900 of Ropar, Hoshiarpur,
Naivanshaher, SAS Nagar {Mohall) and Guidaspar from the Hst of
forest areas.

wirk

A meeting was held urider the Chairmsnship of worthy Chief
Secretary, Punjab on 26.4,2010 on _thé';squcc,t_,. of delisting of 56,047.65
ha in Hoshiarpur, Nawanshahar, SAS ‘Nagar {Mohali), Gurdaspur and
Roopnagar 'Die;tr_icts area under cultivation and habitation clased under
Punjab f.and Preservation Act, 1900 ‘of from the list.of forest areas.
Present:  As per list encloded as. Anub.ura-l

Finangial Commissioi‘ie,c :{-ﬁ%irestsj gave the brief introduction
.- - . » i i - . . . ) X i ]
on the subject. He informed. that thig issue is related to the orders of

Hon'ble Supreme Court of India diated, 12:12.1896, which strietly

prohibited the diversion of any forest land gqr'-'nozt forestry purpose
without priof gpproval of Government of Inndia inder Fotest Conservation
Act, 1980 (FCA). This order aiso defined the ‘forést’ and forest land! for
the purpose of FCA, 1980; In these ?rdéra, Hon'ble Supreme Court had
also directed the Séatés to submit the list of forest arcas and in

compliance with these orders, Punjah Goi}emmnh.t, submitted the fist of -

forest areas, which included 4,685,000 he. of Kandi belt tnanaged by the
State Foresf Department under PLPA,. 1'9.00. - 'The area also inchided: the
arcas, which. were actuafly under cultivahm umid Lﬁbita‘ﬁon but were
recorded as Forest in the récof&g. of iﬁe-théét_ Depéxtineht. Punjab
Government, therefore, 'apm,gched the ",l-It"m?bTé:' Bﬁbreme Cpurt in

October, 1999 for permission to delete the. cultivated and habitation

areas closed under PLPA frob thie' list of forest aveas already submitted

1 e

L

!ﬁé‘
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to them. This matter was refetred by Hon'ble Supreme Court ta the
Central Empowered Committee (CEC).. After' considering the matter, CEC
recommended delisting of cultivated and habitation areas from. the list of

{2~

forest areas. Hon'ble Supreme Court in its order dated 9.9.2005 directed

the Ministry of Envirpnment & Forestd (MoEF), Government of India {Gol}
to consider the proposal of Punjab. Governmeiit in accordance with the
rules arid procedirss laid down under FCA; 1980. Ministry of
Environment & Forests, Goverriment bf India after cofisidering this case
accorded in-principle approval to: ldelist-CUJﬁ#atE'dr atid habitation areas
from the list of forest sreas with -ceftéain co'rlditjgna vide its letter No. 8-
19/2006-FC dated 16.3.2006. Afterwarde Governinent of India ‘initially
gave approval for delisting of 707.70 Ha of cultivated and habitation
arcas falling ih Mohall district vide l«tter No. B-197/2006-FC dated
10:08.2006 atid. then gave findl. apﬂ‘rob-al {of "55,339.95 ha falling in
Ropar, Mohali, Nawanshahar; I-Ioahle.l'pur and GurdaSPur Districts vide
letter No. 8-19/2005-FC dated 24. ?2009 with foﬂomng conditiens: '

f) . The.State Government ;sl_'la_il:énsure thctino-bonumerc{al activity
is permitted on.such de-listed land.

(i) The de-listed lamisha!l be used nnly foi' hona fide use for
agriculture und for sustainmy the . I;tie!:ﬁond of the
People/ ouner of the land. '

i) If inadvertently;, any natlﬁ'e&' or'atﬁérw‘i‘sé forest qreas are

found to have beern mcluded in the pmsgnt hst of areas being
‘considered: for dehsting, ‘Such’ aregs sha?f not be deemed to
hdvé been de-listed ﬁ'om the Iusz of forest d,reas ofﬂxe s‘tate

This meeting was calle’d tu déc;de the 1ssué df marisgement
of these ateas after their delisfmg from. the hst. of for&st areas and

complignee of the conditions imﬂmed by MoEF Gol as after delisting,

£
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these afeas will not fall in e judsdiction of the Forest Department.
During discusgsioris, Additional Advecate Ceneral, Punjab opined that
these conditions are ab-initio-null and void and hénce can not be legally
enforced. He said that Advocate General Punjab has already given legal
opinion on the issue and no further action needs to be taken on this
. aépect.- However, Chairman abserved that the entire exercise of getting
these areas delisted was taken in. hand and finally approved by Ministry
of Environment & Forests in respbnse to the case mov2d by Government
of Punjaby to Hor’bl& Supreme Court of Indta. Accorditigly, the final order
received from Govt. of India has to be complied with in its totality and
not partially by igroting the condiffions imposed. by -Ministry of
Envifonihent 8 Forests, .'

Ennng the dehbemﬁnnﬂ bn mohitofing and comphancc of

these cpnditions, imposed. by Ministiy of Envxranment & Forésts,
Government of Indis, tie.folowing decisions wers taken:-

1, The Départment; of Forests & Wildlife Preservation will issue

notification to defist the areas from list of forest areas for
which sanction has been obtaitied from Goverriment of India,
As thesé areas will no fonger be categanzed as forest, the
Depattment of Fdr!:sts Hnd Wlldiﬂe‘ Preservation will also
denotify thess areas from the naﬂﬁcatxons issued under
Section 4. & 5 of the Punjab Jend Preservatmn Act, 1900 by

. isstiing nefcessaxy notificatiors 6f gméiidments in the W
existitg notzﬁcahans “Piye BEparttﬁeht of Foresbs and Wildtife x
Preservation will rio longer be resptsnsible. for management of
these areas or nnpleimnung the ccnd.{t:ons stipulated By the
Government of India aftbr dehﬁhﬁg t‘heSc areas, as these




conditions ‘do not fall in the jurisdiction of Forest
Departmnent. - . \

As far as the conditions imposed by Government of India
while dehstmg these .areas are concerned, these conditions
are in the nature of restrictions on change of 'and use and
similar conditions are being enforced across the State by the
‘State Government through different departments, which
have jurisdiction and legal mandate in regulating land use.
After discussion it was decided tl;xa_l; Department of Local
Government will take action in respect. of these conditions
withiin the limits of Lqcal bodies; if such. delistrd areas fall in
their jurisdiction, Departmerit of Town Planning will do the
same for the delisted areas situsted outside. the limits of
Local Bodies in the Staté: However, any légal action as may
arise in order to deal with the conditioris imposed by
Government of lIndia, the' concérned State Government

Departmént. {such :as Local Government, Town and Country

Planning, Housing & Urban Dewlrélﬁpme‘rﬁ, bejaa.rtment of
Iridustry & Commerce, Depattment of Rural Development &
Panchaysts, Department of 'Re'w:eﬁne, Seience, Technélogy &
Environment, etc.) under whose mandi'{fe such action is

reqiiired to be taken will be responsible for taking such legal
action. -

After the orders foi delisting of cuilfivatioh and & habitation
areas from the list of forest areds and their denotificativn

. from the relevant sections of PLPA 1900, the revehue records

will bha: upclated by the -coneerfed reveriue authorities so as
to keep the stakeholdery mformed abont the status of such

’ v
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areas. Department of Reveénue will issue hecessary
ingtructions in this regard. Also Punjeb Forest Department
will apply for demarcation of remaining PLPA areas vs.
deélisted areas to the copncetned Députy Cothidissioner, who
will get the demarcation done by hiring retired revenue
officials urider the supervision of Qanungo. The hired

revénue staff will aiso mhark the delisted areas on Shajra

maps for the use of the Forest Department. The expenditure
to. be incurred on hiring of retired revenue: officials will be
'pe{id. by the Forest Department under CAMPA ‘project/ other
schemes.

The meeting ended with vote of thanks to the Ghair,

|

1

k3 ¢ B

CWCWW/

]

Divisional Forest Officer
S.AS Nagar
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g
Anm erptre ‘r&/s -
No: 201

Date'11/08/2023

To,
Forest Division Officer,

SAS Nagar.

Subject:- Regarding sending the report about O.A No. 161 of 2023

Rana Igbal Singh Jolly and Ors. Vs State of Punjab and

Others.

In regard to the subject cited above as per Revenue Record
available in the Office the area of Hermitage Farm Village Karoran H.B.
no. 352 Tehsil Kharar Distt. SAS Nagar was visited along with concerned
Field Staff. On the site two rooms, two kitchens, bathroom and three
parks were constructed. As per Revenue Record M/s Orchid Space
Designs LLP, Regd. Office SCO 118-19-120, Sector 34-A, Chandigarh has
the ownership of “The Hermitage Farms” situated at of 53 kanal 04 marla
land bearing Khasra No. 83//26, 27, 28, 29, 30, 31, 32, 33/1, 34, 35/1,
36, 37, 97//26/1,26/2 and 24 kanal 09 maria in Khasra No. 83//39/1
{Total 77 kanal 13 marla) in Village Karoran H.B. No. 352. As per the
said delisting notification dated 13.08.2010, the land bearing Khasra No.
83//26, 27, 28, 30, 31, 32, 33/1, 34, 35/1, 36, 37, and 97//26/2 is
completely delisted, whereas, 51 kanal 11 marle out of total 80 kanal 11
marla in Khasra No. 83//39 is delisted from section 4 and 5 of PLPA,
1900 notification. It is further submitted that as per above said report of
Forest Range Officer, SAS Nagar and revenue recofd available in the
office of the answering respondent, the land pertaining to the Khasra No.

83//39/1 is part of 51 kanal 11 marla delisted land. The whole land
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pertaining to Khasra No. 83//29 and 97//26/1 is closed under Section
4 of PLPA 1900.

No violation found in the land closed under PLPA 1900

* pertaining to Khasra no. 83//29 and 97//26/1.

As per decision taken in the meeting held on dated
26/04 /2010 in the Chairmanship of Chief Secretery Punjab the delisted
land doesn’t fall under the jurisdiction of the Forest Department., the
action against any violation in the delisted land has to be taken by the
concened departments like Department of Local Government or
Department of Town and Country Planning and Department of Housing

and Urban Development.

Sd/-
Forest Range Officer,
SAS Nagar.

Division Forest Officer
: S.A.S. Nagar |
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: Government of Punjab.
Department of Forest and wildlife preservation,
0/o Divisional Forest Officer (Wildlife), Rupnagar

dfowildliferopar@gmail.com
Phone No. 01881-294313

To,
Divisional Forest Officer,
SAS Nagar

No. 487 Dated 25-05-2023

Subject: In regard to report about OA No. 161 of 2023 Rana Igbal Joli and
others V/s State of Punjab and Others, pending case before National
Green Tribunal, New Dethi.

Reference Your office letter No. 896 dated 17-05-2023.

In regard to subject and reference cited above it is hereby written
that forest Range Officer (wildlife) Mohali was asked to send report after
verification of the spot. Forest Range Officer (wildlife) Mohali has reported vide
its letter No. 50 dated 25-05-2023 that till the date, no report has been received
about any damage to the wildlife in the area in question and no complaint from
any person about the damage to wildlife has been received in the Ofo Forest
Range Office (wildlife), Mohali. it is pertinent to mention here that the distance
of Eco-sensitive Zone of Sukhna Wildlife Sanctuary is 1 KM and many parts of the
area fall under the Eco-sensitive Zone around the Sukhna Wildlife Sanctuary. In
view of the difficulties of the public the recommendaticn to reduce the distance
of Eco-sensitive Zone to 100 meter has been sent by this division to the Chief
Wildlife warden, Punjab. The report whether, the area in question falls under
Eco-sensitive Zone or not can be reported after filed verification. Therefore,
some time will be required. The Forest Range dfficer (wildlife}, Mohali has
reported in its letter that Hermitage Farm does not fall within the distance of 100
meter from the Sukhna Wildlife Sanctuary. The report is being sent for further
necessary action.

Sd/-
Divisional Forest Officer (Wildlife),
Rupnagar
Endorsement No. 488 Dated 25-05-2023
A copy of above is being sent to Principal Chief Conservator of
Forests (Wildlife) Punjab SAS Nagar for information.
Divisional Forest Officer (Wildlife),
Rupnagar

r ot Officer

P

Divisional
S.A4.




a4 eremacrdabh. -
0&' & 201

Prmesausn K?/S/[,{__ 1. 1/08/2023

e feg,
TT HISB Ward
R AN RSTIE]

fesr.- 0.A No. 161 of 2023 Rana lgbal Singh jolly and Ors. Vs State of Punjab and
Others AT faUde 3HE T3

udes fot @ medy Ry Wiafoz ROW faarfes We el € IaHics T
fily 39" J°A3 3. 352 mﬁfﬂﬁfﬂﬂ.@ﬂﬂm@%ﬁﬁﬂ@e HS
foeras wigHd FEU3 %3 Aee § ¥ 9 AE Ve ST A T 3 Tor Re T @9, ©

TAfenE, STEGH w3 3 U9 9 I¥ I 1S f9FIF WeH'd M/s Orchid Space Designs

LLP, Regd. Office SCO 118-19-120, Sector 34-A, Chandigarh T W& wiio
“The Hermitage Farms” 53 35S 0L HI® JIT HAT & 83//26, 27, 28, 29, 30, 32,
33/1, 34, 35/1, 36, 37, , 97//26/2, 26/1 M3 24 F&T 09 HIS I HAT &8I 39/1

(55 TaT 77 S5'F 13 Ho®) o der I T3 oaras wawg fogs WAgr &89 &9

83//26, 27, 28, 30, 31, 32, 33/1, 34, 35/1, 36, 37 WD 97//26/2 WS ¥ 1960 &
T L W3 5 T efcfcans Y 7o SifsAe 961 72 &t 83//3% € 85 I5W 80 468 |
HIB &9 51 58 11 HIB FBAC I F& IS 83//39/1 © I SHSAC € 51 &S 11

HIB T IR 3 UAT 6. 83//29 W3 97//26/1 T ABH Ja= Watw g 1900 & oo
4 Wiils =T |

AR 2B 2 1900 & oo & Wil SE wATT 8. 83/ /29 WS 97//26/1
© IaY & a8 @Aat o TRG¥Es Sl IE urd andh

Urre Agag €8 3itgne Sfefeans ardt aga 3 ufowt ¥y AgEa Uare &t
< yaradit 96 HEt 26.04.2010 § I8 Hifdar e w8 RS waws Stfisae gasr 2 fegar
2 witars 439 T odf de, fon oo e fan fomy & oh@SHS wEd w9 AEBa
It f€g7a1 7' Town and Country Planing Department W3 Ho-using and Urban Development
wife Fsfrg fegrar <8 %Y FEt weet 3

Divisional Ferest Officer
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M Gma" The Office of Karan Sharma <officeofkaransharmaaor@gmail.com>

Proof of Service in Rana Igbal
2 messages

The Office of Karan Sharma <officeofkaransharmaaor@gmail.com> Tue, Aug 22, 2023 at 12:24 PM

To: "adv.vasubhushan@gmail.com" <adv.vasubhushan@gmail.com>

E Rana Igbal NGT.pdf
632K

The Office of Karan Sharma <officeofkaransharmaaor@gmail.com> Tue, Aug 22, 2023 at 12:25 PM

To: "adv.vasubhushan@gmail.com" <adv.vasubhushan@gmail.com>

Report on Behalf of the Respondent 7, Forest Department.

On Tue, Aug 22, 2023 at 12:24 PM The Office of Karan Sharma <officeofkaransharmaaor@gmail.com> wrote:

https://mail.google.com/mail/u/3/?ik=ad4e52122c0&view=pt&search=all&permthid=thread-a:r-1083391080348507204&simpl=msg-a:r3492336956694537869&...
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https://mail.google.com/mail/u/3/?ui=2&ik=a4e52122c0&view=att&th=18a1c06596e7ec92&attid=0.1&disp=attd&realattid=f_lllyaysy0&safe=1&zw
mailto:officeofkaransharmaaor@gmail.com

